
 

 
 

(i) Statement showing Action Taken by the Government on the 
Observations/Recommendations contained in the Twenty-ninth Report of the 
Committee on External Affairs (Seventeenth Lok Sabha) on Action Taken by the 
Government on the Observations/Recommendations contained in its Twenty-
fourth Report (Seventeenth Lok Sabha)  on ‘India’s Policy Planning and Role of 
Think Tanks with Special Reference to ICWA and RIS’; and 

(ii) Statement showing Action Taken by the Government on the 
Observations/Recommendations contained in the Thirtieth Report of the 
Committee on External Affairs (Seventeenth Lok Sabha)  on Action Taken by 
the Government on the Observations/Recommendations contained in its  
Twenty-second Report (Seventeenth Lok Sabha) on ‘India’s Neighbourhood 
First Policy’. 

 
 

ANNOUNCEMENT BY THE CHAIR 
 
MR. CHAIRMAN: Hon. Members, the House had decided, on the recommendation of 
the Business Advisory Committee, to skip lunch during the first leg of the Session to 
complete discussion on the Motion of Thanks and the General Discussion on the 
Union Budget.  Today, the General Discussion on the Union Budget is scheduled to 
commence.  If the House so agrees, we may start the discussion at 2.00 pm, after 
lunch recess.  In order to complete the discussion and afford a reasonable 
opportunity to Members, the House may sit late for two hours each day, today and 
tomorrow, and skip lunch hour tomorrow, if the House so agrees. 
 
SOME HON. MEMBERS: Okay, Sir. 

 
 

MATTERS RAISED WITH PERMISSION  
 
MR. CHAIRMAN: Thank you.  Now, Matters raised with permission. Dr. Ajeet 
Madhavrao Gopchade. ...(Interruptions)... 
 
डा.  अिजत माधवराव गोपछड़े (महाराÍटर्):  आदरणीय सभापित महोदय ...(Ëयवधान)... 
 
MR. CHAIRMAN: One minute. ...(Interruptions)... Please,.. ...(Interruptions)... 
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डा.  अिजत माधवराव गोपछड़े :  आदरणीय सभापित महोदय  ...(Ëयवधान)... 
 
MR. CHAIRMAN: Now, Demand for... ...(Interruptions)...Hon. Members, please, 
the Leader of the House. ...(Interruptions)... 
 
सभा के नेता (Ǜी जगत Ģकाश नƿा) :    सर, ...(Ëयवधान)... 
 
MR. CHAIRMAN: Please take your seat. ...(Interruptions)...Please take your seats. 
...(Interruptions)... There may be... 
 
िवपक्ष के नेता (Ǜी मिƥकाजुर्न खरगे) : सर, यह तीसरी बार हो गया है। ...(Ëयवधान)... 
 
MR. CHAIRMAN: I am exactly doing that. ...(Interruptions)...I am sorry. 
...(Interruptions)...Demand for timely updation of Aadhaar details.  Mr. Gopchade, 
please continue. 
 

Demand for timely updation of Aadhaar details 
 

डा. अिजत माधवराव गोपछड़े (महाराÍटर्) :  आदरणीय सभापित महोदय ...(Ëयवधान)... नकली 
आधार काडर् के गलत इÎतेमाल को रोकने के िलए पुन: सत्यापन Ģिकर्या मȂ मदर्ास उच्च न्यायालय 
ने हाल ही मȂ सपंिǄ लेन-देन मȂ उपयोग िकए गए चार जाली आधार काड्सर् के सबंधं मȂ पुिलस मȂ 
िशकायत दजर् करने का आदेश िदया है। इस मामले ने धोखाधड़ी और पहचान Ģणाली की 
अखंडता के बारे मȂ गंभीर िंचताएं उत्पन्न की हȅ।  महोदय, आधार काडर्, जो भारत मȂ कानूनी और 
िवǄीय लेन-देन के िलए अिनवायर् है, उसका दुरुपयोग न केवल Ëयिƪगत पहचान की सुरक्षा  को 
खतरे मȂ डालता है,  बिÊक यह पूरे िसÎटम की िवÌवसनीयता को भी कमजोर करता है। जब ऐसे 
जाली दÎतावेज़ȗ का उपयोग िकया जाता है, तो यह न केवल धोखाधड़ी को बढ़ावा देता है, बिÊक 
नागिरकȗ के िलए भी एक बड़ा खतरा बन जाता है। ईडी ने झारखंड और पिÌचमी बगंाल मȂ अवैध 
आĨजन की जाचँ के तहत छापे मारे थे। ये छापे उन एजȂटȗ पर कȂ िदर्त थे, जो भारतीय नागिरकता 
का दावा करने वाले बगंलादेशी नागिरकȗ को धोखाधड़ी वाले दÎतावेज Ģदान कर रहे हȅ। यह 
िÎथित राÍटर्ीय सुरक्षा के िलए गंभीर चुनौितया ँपेश करती है, क्यȗिक अवैध आĨजन से न केवल 
सामािजक ताने-बाने मȂ खटास आती है, बिÊक यह देश के कानूनȗ और िनयमȗ का उÊलघंन भी 
करता है। भारत की यआूईडीएआई ने हाल ही मȂ Ëयिƪयȗ को यह सलाह दी है िक व ेअपने आधार 
काडर् की जानकारी को अपडेट करȂ। यह सलाह िवशेष रूप से उन लोगȗ को दी गई है, िजनका 
आधार काडर् एक दशक पहले जारी िकया गया था। महोदय, यह कदम महत्वपूणर् है, क्यȗिक समय 
के साथ Ëयिƪयȗ की जानकारी, जैसे नाम, पता, जन्म ितिथ एवं Ëयिƪगत िववरण बदल सकते हȅ। 
हाल ही मȂ यआूईडीएआई ने ÎपÍट िकया है िक ये अपडेट्स करना अिनवायर् नहीं है, लेिकन इस 
मुǈे पर मȅ एक मजबतू िसफािरश करना चाहता हंू। राÍटर् की िविभन्न चुनावी Ģिकर्याओं मȂ 
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धोखाधड़ी की जाचँ के दौरान यह सामने आया है िक बगंलादेशी घुसपैिठए वोट डालने मȂ सलंग्न 
हȅ। यह िÎथित लोकतािंतर्क Ģिकर्या की िनÍपक्षता को Ģभािवत करती है और नागिरकȗ के 
अिधकारȗ को भी सकंट मȂ डालती है। ऐसे मामलȗ की सखं्या बढ़ती जा रही है। पहचान और 
नागिरकता से सबंिंधत मुǈȗ पर कड़ी िनगरानी और उिचत कारर्वाई की आवÌयकता है, तािक देश 
की सुरक्षा और कानून ËयवÎथा को सुिनिÌचत िकया जा सके। महोदय, मेरा मानना है िक कȂ दर्ीय 
सरकार को एक कानून बनाना चािहए, िजसके तहत आधार काडर् धारकȗ को अपने आधार काडर् 
की जानकारी को िनयिमत रूप से अपडेट करना अिनवायर् हो। इसके साथ ही यह भी ËयविÎथत 
िकया जाए की सभी नागिरकȗ की जानकारी अǏतन और सटीक हो। महोदय, इसके साथ ही 
कȂ दर्ीय सरकार को अपने अपडेट के िलए आवÌयक एक शुÊक भी लागू करना चािहए। यह शुÊक 
न केवल आधार अपडेट Ģिकर्या का Ģबधंन करने मȂ मदद करेगा, बिÊक यह भी सुिनÌचत करेगा 
िक ये लोग अपने आधार काडर् की जानकारी को गंभीरता से लȂ। िसिटजन रिजÎटेर्शन िसÎटम 
पोटर्ल के माध्यम से अगर आधार काडर् को िसÎटम से िंलक करȂगे, तो नकली आधार काडर् के 
दुरुपयोग को रोकने मȂ महत्वपूणर् मदद िमलेगी। अवैध गितिविध से जुड़ा हुआ नकली आधार काडर् 
का उपयोग िविभन्न Ģकार की धोखाधड़ी और अपराधȗ मȂ िकया जाता है। मȅ इसकी सुरक्षा के िलए, 
आधार Ģणाली की िवÌवसनीयता को बढ़ाने के िलए और नागिरकȗ की सुरक्षा के िलए एक 
महत्वपूणर् उपाय करने के िलए दृढ़ता से यह सुझाव देना चाहता हंू िक सरकार इस िदशा मȂ ठोस 
कदम उठाए और आधार काडर् Ģणाली को अिधक Ģभावी और सुरिक्षत बनाए।  
 
MR. CHAIRMAN: The following hon. Members associated themselves with the issue 
raised by the hon. Member, Dr. Ajeet Madhavrao Gopchade:   Shri Sujeet Kumar 
(Odisha),  Dr. Sumer Singh Solanki (Madhya Pradesh),  Shri Brij Lal (Uttar 
Pradesh),  Shrimati S. Phangnon Konyak (Nagaland),  Shri Deepak Prakash 
(Jharkhand),  Shrimati Geeta alia Chandraprabha (Uttar Pradesh),  Dr. Kalpana 
Saini (Uttarkhand),  Shri Aditya Prasad (Jharkhand),  Ms.Kavita Patidar (Madhya 
Pradesh),  Shri Maharaja Sanajaoba Leishemba (Manipur),  Shri R. Girirajan (Tamil 
Nadu),  Shrimati Sulata Deo (Odisha),  Dr. Anil Sukhdeorao Bonde (Maharashtra),  
Shri  Jose  K.  Mani  (Kerala),  Shrimati   Sumitra   Balmik   (Madhya   Pradesh),   
Shri Dhananjay Bhimrao Mahadik (Maharashtra) and  Dr. Fauzia Khan 
(Maharashtra).  
 Hon. Members, before I call out the next speaker, I will make an appeal.  We 
are Council of States; we are House of Elders.  It is required of us to patiently hear 
anyone who has been legitimately given floor by the Chairman.  I will not appreciate 
any disturbance.  There are occasions when people may be euphoric and otherwise 
also.   This House has to send a very sober message that this House is meant for 
expression and dialogue and we will uphold it.  I am sure the Leader of the House and 
the Leader of the Opposition both will extend their warmest cooperation to me.   I am 
calling Shrimati Sonia Gandhi who had taken oath as a Member on 4th April, 2024.  It 

[ 10 February, 2025 ] 7



 

 
 

is her maiden intervention in the House.  She is making contribution on ‘Concern over 
the people deprived of entitlements under the National Food Security Act, 2013’.  
Shrimati Sonia Gandhi.  

 
Concern over the people deprived of entitlements under the National Food  

Security Act, 2013 
 

SHRIMATI SONIA GANDHI (Rajasthan): Hon. Chairman, thank you for giving me this 
opportunity to speak.  The National Food Security Act (NFSA) introduced by the UPA 
Government in September, 2013, was a landmark initiative aimed at ensuring food 
and nutritional security for the country’s 140 crore population.   This legislation played 
a crucial role in protecting millions of vulnerable households from starvation, 
particularly, during the Covid-19 crisis.  It is this Act that provided the basis for the 
Pradhan Mantri Garib Kalyan Anna Yojana.  Under the NFSA, 75 per cent of the rural 
population and 50 per cent of the urban population are entitled to receive subsidized 
foodgrains.  However, the quota for the beneficiaries is still determined based on the 
2011 Census, which is now well over a decade old.  For the first time in independent 
history, the Decennial Census has been delayed by more than four years.  Originally 
scheduled for 2021, there is still no clarity on when the Census will be conducted.  
The Budget allocations reveal that the updated Census is unlikely to be conducted 
this year as well.  Around 14 crore eligible Indians are thus being deprived of their 
rightful benefits under the NFSA.  It is imperative, Sir, that the Government prioritizes 
the completion of the Census as soon as possible, and ensure that all deserving 
individuals receive the benefits guaranteed to them under the NFSA.  Food security is 
not a privilege; it is a fundamental right. Thank you.       
                                                               
MR. CHAIRMAN: The following hon. Members associated themselves with the issue 
raised by the hon. Member, Shrimati Sonia Gandhi: Shri Mukul Wasnik (Rajasthan),  
Shri A.A. Rahim (Kerala),  Shri Imran Pratapgarhi (Maharashtra),  Dr. V. Sivadasan 
(Kerala),  Shri Haris Beeran (Kerala),  Shrimati Jebi Mather Hisham (Kerala),  
Shrimati Renuka Chowdhury (Telangana),  Shri Ashok  Singh (Madhya Pradesh),  
Shri G.C. Chandrashekhar (Karnataka), Shri Anil Kumar Yadav Mandadi 
(Telangana),  Shri M. Shanmugam (Tamil Nadu),  Shrimati Rajani Ashokrao Patil 
(Maharashtra),  Shri Manoj Kumar Jha (Bihar),  Shri Sanjay Singh (National Capital 
Territory of Delhi),  Shri Pramod Tiwari (Rajasthan),  Shri Sandosh Kumar P 
(Kerala),  Shri  Saket  Gokhale  (West Bengal),   Shrimati  Sulata Deo (Odisha),  
Shri Jose K. Mani (Kerala),  Shri K.T.S. Tulsi (Chhattisgarh), Shri Prem Chand 
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